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IN THE CENTPAL ADMIMNISTRATIVE TRIRUNAL, JAIPUR BENCH, JAIPUR.

* * *
Date of Decision: 17.7.96.
B 4/96 (OA 276/92) )
Banwari Singh ... Petiticner
Versus
Shri P. Pavindra and ancother ... Respondents

HON'BLE MR. GOPAL FRISHINA, VICE CHAIRMAN
HON'BLE MR. O.P. SHAFMA, ADMINISTRATIVE MEMBER

For the Petitiorer .o« Mr. Shiv Kumar
- the Respondents ' «.. Mr.Kamal Jain, Chief Clerk,

deparimental representative
ORDER
PEP. HﬂM' LE MR, SOPAL ['RISHIIA, VICE CHAIR

Petiticner, Banwari Singh, has £iled this Contempt Petition u/s 17 of

the Administrative Tribunals Act, 1935, with the allsgation that the

rzapondants, by disregarding the ovder of the Tribunal in 0A 276/22 (JA

495,/90) , datzd 28.5.9%, have comnitbed contempt of court.

2. we  have heard the leavned sounsel For the’ petitionsr and Mr.Tamal Jain,
AF L

Chief Clark, Jdepavimental rwrr&c&uLa|1Vc for the respondents.

3. “The lezarnel counsel fovr the petiticonsr has atatzd that the patitionsr's
representakbion has been vejecosd. The petitioner's casz has already besn

congidered in the lighe of a decision of this Bench of the Tribunal in OA
205,90, Sheoji Nach V. Union of India and others, decidsl on 21.9.24, in ktzrms
of the direction rf thiz Tribunal. Thiz Contempt Petition is, thersicre,

Aismizzed. WNokices iszvzd ave Jdizcharged.

o 2 Colongtae
(0.P. SHAFMA) ) (GOPAL VRISHNA)
ADMINISTRATIVE MEMBER ’ ) VICE CHATRMAN



